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The "applicants completed ]Cﬁ'
more than three yaars of service as|
‘Casual Labourers as on 1.4.,1973.
They were regularised during the
years 1989-90 and 1990-91. The
Chief Engineer(Construction),
S.E.Rallway,Garden Reach, Calcutta-
700 043, had issued a circular
dated 26.4.1989 according to which
Casual Labourers rendering more tha
three years or more aggregate casual
j\////serviCe as on 1l.4.1973 would have _
//& their regularisation effective from
XFYJ that date and their scale of pay
should be fixed in appropriate scale
with effect from 1.4.1973. Annexuretl
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is a copy of the said circular. As the

applicants had satisfied the criteria
laid down in the circular, they weré
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regularised with effect from l.4.ldh77
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against 40% PCR posts in Group 'D'. The
grievance of the gpplicants is that even after
regularisation with effect from 1.4.1973 the
differential pay and éllowances have not been
paid so far. The applicants made tepreSentations
(Annexure-3 series) to the Project Manager,
S.EBE.Railway, Bhubaneswar and the Chief Administrative
Cfficer (P),S.E.Railway, Bhubaneswar f or payment
of arrears of diffeﬁential pay and allowances

as per the instructions of the Railway menticned
above. These representations are still pending
before Respondent No,.3.

This gpplication can be disposed of by
giving a suitable direction to Respondent No.3.
I accordingly direct Respondent No.3, the Chief
Administrative Officer(P.), S.E.Railway, Bhubaneswar
to dispose of the representations(Annexure-3 series)
by a suitable order within two months f rom the date
of receipt of a copy of this order. If Respondent No,3
disagrees with the claims of the applicants, he
shall afford an opportunity of being heard to the

applicants and pass a speaking order.

The Criginal AppllCdthn is dlsposed of
accordingly. '
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